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1918 : Pb. Act 71 JWEMLE SMOKMG 423 

'THE PUNJAB JUVENiLE SMOKINGACT, 1918 

Punjab Act 7 of 19 18 

[Receivedthe assent of the Lieutenant-Governor of the Punjab on 
the 6th June, 19 1 8 and that of the Governor-General on the 

25th June, 191 8 and was first. published2 in the Punjab 

Gazette ofthe 12thJuly, 1918.3 

An Act to prevent jnveniles from smoking tobacco 

Wherear it is expedient to prevent juvmiIes from smoking 

tobacco, and whereas the previous sanction of the Governor-General . , 

under sectior: 79(2) of the Government of India, Act, 19 15, has been 

obtained to tnc alteration of the law effected by section'5 of this Act ; 

4 

Whether ~cpcalcd or o&& 

Hcclcd by legislation ---- 
Amcoded by the h&an Indepcnhcc 

(Adnplatian of k g a l  and Pmjd Acts) . 

Chdm, I948 (EGO. 40). 

hmmded by the Adapkf on orLaws O a r ,  

1950. 

k i m d t d  lo the hchilorics which inrmcdiakly 

befort ha  1st Novffnbcr, 1956, wen: 
wmprkd in (be S(atc of Patiala and East. 
Pu j J Stsk\ u f  Union by hnjab Act 18 of 
1958. 

hmcnded by Punjab Act 25 of 1964' 

r\medd by H m  A*tntion of h w s  

(Stafu end C o ~ t c ~ t  Subjm Ordcr, 1968'. 

I 

Year 

1918. . 

It is hereby enacted as follows :- 

1. For Statement of Objects and Reasons, sce b j a b  Gazct te, 1 91 6, Part V, p a g s  

22-23 and 178; for Select Committee's report, see ibid, Part V, 1918, paga 

334-35, for debata in Council, see ibid, I91 6, Part V, pages 205- ---lo, . ibid, . 

19 1 8, Party pagcs 385-97. ..: 
2 Sechjab  Gazdte, 1918. ~ a r t < ~ & 5 0 3 .  

3. For Statemeul of Objccts and Rcsons, see Punjab Government Gazette 
(E~I~a~rdIary) ,  1964, pages 935-937. 

4. For S t a t a d  of Objects and Reasons, sce Haryidna Gazehe dated h e  29th 

Oclaba, 1968. 

2 

No. 

VII 

3 

Short litlc 

The Panjab Ju~enilc 

Smoking Ad, 1918 
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Pcnalty for 
sclling tobacco 

children. 

Seizure of 
tobacco being 

smoked by 
juvenile in a 
public place. 

JWENILE SMOKING I191g : Pb. Act 7 
! 

(2) Itextendstothewholeofl[Hqana]. 

"Tobacco " means tobacco in any form and includes any smoking 
mixture intended as a substitute for tobacco ; 

> .. . 

"Pubhc place" means any place to which the public for the time 

being has access whether on payment or otherwise and 
includes a railway station and a railway carriage. 

3. Whoever sells or gives or attempts to selI or give to a child 

apparently udder the age of sixteen years any tobacco, whether for his 
own use or not shall be liable on conviction [* * * * * *] in the 

case' of a h t  offence to a fme not exceeding ten rupees and in the case 

of a second offence to a fine not exceeding twenty rupees and in the 

case of a third or sutsequent offence to a h e  not exceeding fifty 

rupees. 

4. If any boy apparently unda the age of sixteen y e w  be / 

found smoking tobacco in any public place it shali be lawid for any 

lambardar, zaildar, teacher of a recd&nkd school or afiliated college, 

member of a municipal committee, member of a disirict board, i I 
member of a notified asea committee, legal pmctitioner, registered 
medical practitiona or magistrate to seize such tobacco and destroy 

it. 

3[5. The High Court may confer on any Bench of Judicid 

Ma&ates, invested with the powers of a Judicial Magistrate of the 

second class, powers to try s h y  any offence under this Act .] 

1. Snbsdtuted for the word "Punjab" by Haryaa Adaptation of Laws Order, 
1968. 

2-  The words "by a Magistrate" omitted by Punjab Act 25 of 1964, section 2 ,  

Schedule, Part TII. . % 

3. Substituted by ibid. 
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